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ORDER

N. DHARMADAN

Applicant ,who failed in the Selection to tne
post of EDDA,Karuvambrém West Post Office,filed this
application under section 19 of the Administ:ativé
Tribunals* Act f6r~quaéning the regular selection

conducted pursuant to the direction of this Tribunal in 0.A.

,+1633/91 Annexure~II,
20 The applicant has'worked provisional in the
same post office on the basis of Annexwe-I order dated
21.8.91. When regular selection was initiated by the
second respondent,apprehending terminidtion and also
deniaiﬂaf consideratioh,'ne filed earlier 0O.A. 1633/91.
That was disposed of directing the respondents te

consider the applicant also in the regular selection and
termin_ate@th; service of the applicantiin accordance with
laﬁ in case he does not get selection. Thereafter, the
resp@ndents cendﬁcted-interyiéW'in which the applicant

waé also gonsidered; butrthe applicént was not selected.
Under these ‘circumstences, applicant filed the second

. <4
original application.



-2 -
3. - Respondents in the reply stated that the selection
was conducted strictly in accordance with the directieh-of
this Tribunal and the selected candidate wes found te be
more meritorius and suitable for appointment than the
épplicent. The selected candidate Securea 503 marks in
the JT'S examination which is equi&alent to SSLC whereas the
applicant got only 154 marks out of 600 in the SSLC.
4. v The selection proceedings were aléeﬁprodmced
by the learned counsel for respondentse The statement of
the respondents that the selected candidate is more
meritorius and suitabie than the appiicént was not denied
by the applicant by filing réjoinéer. The applicant’s
claim is that he is entitled to weigntage for the service
in the same post office from the date of Annexure~i«
It is submitted by the respondents that the selection was
conducted étrictly in accordance with the direction of -
tnis;Tribunal in Annexure-Ii. They further éﬁbmitted theat

: presence of
the applicant would &x% have been selected but for the/’
more meritorius and suitable cendidate than the @pplicant
in the interview appiying the criteria laid down by the
Tribanal.
56 Having regardto the facts that the selection was
conducted strictly in accordance with law bearing in mind
the direction of this Tribunal in C.A. 1633/91, there is
no substance in tne original applicahion;.it is only to

be rejected. Accordingly we dismiss the same.

6e There shall be ne order as to costse.
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